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Clauses 2 and 3 and the Schedule werg
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI SHAH NAWAZ KHAN; Sir, I move:
"That the Bill be returned."

Appropriation

The question was proposed.

SHRI BHUPESH GUPTA: Sir, on a point of
order. My point of order is this.

Dr. H. N. KUNZRU: He cannot raise a
point of order now.

SHrRI BHUPESH GUPTA: I can raise a
point of order .

DRr. H. N. KUNZRU: When the Chair is
speaking, how can there be a point of order?
He cannot raise a point of order.

SHRI BHUPESH GUPTA: The Chair was
not speaking. The Chair had finished
speaking. My point of order is not with regard
to the speech. I am surprised at Dr. Kunzru's
remark as to how it could be raised. I hope,
Sir, you fixed three hours.

MR. DEPUTY CHAIRMAN: Five hours.

SHrRI BHUPESH GUPTA; Very well. Sir.
Then you said that the discussion would
continue today.

MR. DEPUTY CHAIRMAN: Five hours all
told.

SHRI BHUPESH GUPTA: I am not raising
a point of order for making a speech. Only I
want to draw your attention to a particular
point that you fixed five hours. Well, five
hours have been fixed. Then you said that the
Minister would speak today. As to that you
did not fix any time-limit whatsoever. Now,
Sir, normally the procedure is, when you
extend it, six hours or some other time, a
definite time-limit is put. Otherwise it looks as
if the Minister can exceed it to any length, and
as soon as he finishes, well, the time bar
comes. That is all.
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MR. DEPUTY CHAIRMAN: It is no point
of order.

SHRI BHUPESH GUPTA: You consider it,
Sir. It is a point of order. I do not want a
ruling now.

MR. DEPUTY CHAIRMAN: I rule that it is
no point of order.

Dr. A. N. BOSE: Sir, I was seeking
information because the Deputy Minister
himself said that he was coming to that. My
question was whether the doubling of the track
between Dum Dum and Baraset was under
consideration, and if so, I have to say that it
has to be taken up along with the electri-
fication of this line. Otherwise it will involve
much more additional expenditure.

SHRI JAGJIVAN RAM: If is not at present
under consideration, and it will be seen
whether after electrification doubling is at all
necessary.

MR. DEPUTY CHAIRMAN: The question
is;
"That the Bill be returned."

The motion was adopted.

MRr. DEPUTY CHAIRMAN: The House
stands adjourned till 2.30 p.M.

The House then adjourned for
lunch at five minutes past one of the
clock.

The House reassembled after lunch at half
past two of the clock, THE VICE-CHAIRMAN
(PANDIT S. S. N. TANKHA) in the Chair.

THE APPROPRIATION (RAILWAYS) NO.
2 BILL, 1960

THE DEPUTY MINISTER OF RAILWAYS
(SHRI S. V. RAMASWAMY) : Sir, I beg to
move:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the service of the financial year 1959-60
for the purposes of Railways, as
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passed by the Lok Sabha, be taken into
consideration."

The question was proposed.

SHRI SONUSING DHANSING PATIL
(Bombay): Mr. Vice-Chairman, Sir, the scope
of this Bill is limited to the various demands
mentioned in the Schedule here. Under the
Constitution the hands of Parliament are tied
down—mneither can we reduce them nor
increase them. While discussing these
demands, I have to make a few observations.

The first thing which strikes us most is the
working of the railways. To say the least, |
should like to mention that the railways are
not working in a business-like manner. It may
appear that this is a very bold statement but if
we analyse the working of the railways and
the returns they give to the General Revenues,
it will show amply that the working of the
railways is not business-like.

SHrRI SHEEL BHADRA YAJEE (Bihar):
Question.

SHRI SONUSING DHANSING
PATIL: T will try to impress upon the
mind of my friend who is overzealous
about the interests of labour that no
business man would like to get a
return only of 4-37 per cent. And the
return is decreasing. In 1956-57, it
was 5:45 per cent. In 1957-58

SHRI LAVJI LAKHAMSHI (Bombay) : Is
there any public sector undertaking which
gives a return of more than four per cent?

SHRI SONUSING DHANSING PATIL:
Comparison with the public sector is rather
odious when we are having a monopoly, and
not for one year or two but more than a
hundred years. It is but natural that we should
expect very adequate returns from the
railways.

SHrRI SHEEL BHADRA YAJEE: What is
the suggestion?

SHRI SONUSING DHANSING PATIL: I
am giving the suggestion
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that the money that is taken from the nation's
coffers must be utilised in a business-like
manner so as to give us an adequate return.
There is no use banking upon the convention
which says that for a particular number of
years we should continue to give so much
revenue and so on and so forth. But looking to
the impact of the traffic and the needs of the
public, we must now definitely adopt a
principle that will give a definite and
adequate return. The Resolution in Appendix
A on page 131 of the Report of the Railway
Board for 1958-59 says:—

"This Assembly recommends to the
Governor General in Council that in order
to relieve the general budget from the
violent fluctuations caused by the
incorporation therein of the railway
estimates and to enable railways to carry
out a continuous railway policy based on
the necessity of making a definite return to
general revenues on the money expended
by the State on Railways ..."

That is why the railways have got the
privilege of having their own budget
separately prepared. But it shows a regular
decline in the returns, not a definite return, on
the capital at charge.

The other point that I want to make out is
that the railways have been lavish about their
administration and this can be seen in a
number of illegal strikes that were carried on
in 1958-59 and the number of man-days lost
is 11,173. On the Southern Railway alone the
number of man-days lost is 10,294. This
shows that the administration is not working
satisfactorily or that there are no efficient
checks on the labour population. It may sound
very well if we say that we must be very
gracious to the employees. But it is also the
duty of the employers to see that the nation's
money is not wasted in such man-days lost,
particularly in illegal strikes. In the other
socialist countries strikes are made illegal,
strikes are not allowed even, but here in this
country, they
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are allowed to a certain extent, but certainly
not illegal strikes. And when there are illegal
strikes how are the man-days lost—in this
case the number of man-days lost is 11,173—
made good? The matter must be adequately
explained.

Appropriation

The third point is that there is a regular
decline in the earnings of passenger traffic.
This also shows that the passenger traffic is
not adequately checked. The administration
losses very much on account of this. It is
better that the railway administration tackles
this problem and gets more money from
passenger traffic. Not only that, the railways
have got a monopoly in several respects. Even
in spite of the greater handicap that is imposed
on their counter-part just as bus or lorry
traffic, in spite of the heavy excise duties and
other things imposed on them, they are still
carrying on, and are proving a veritable
competitor to the railways. In spite of these
handicaps on the bus or lorry traffic, the
railways have not shown any proportionate
increase in revenue. There is a slight increase
in goods traffic. There are nearly three hund-
red odd officers in the Railway Board—a list
of them has been given in Appendix B—and
they must see to it that the railways do earn
sufficiently and give an adequate return to the
General Revenues. What is the total
investment? It comes to a very big figure; it is
as much as Rs. 1,600 crores. If the railways go
on increasing the investment and do not give
us an adequate return, I am afraid that
Parliament will have to think twice before
they can separate the Railway Revenues from
the General Revenues because of the violent
fluctuations and the continuous policy which
the railways have to follow. At one time when
there was foreign rule it was natural that rail-
ways and defence were to be kept under strict
control for strategic reasons. But now when
we have come into our own and we have got
mour own Government, it is better that we
check the railway excesses and
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prove that the railways are a fruitful source of
national revenues and that they can give us an
adequate return. Not only that. There are
various items of demands on the administra-
tion—working expenses of the administration,
repair and maintenance, operating staff, fuel,
stores, etc. Even the cost of fuel is going up.
There are certain reasons for the increase of
the price of coal. But what about the returns?
At various stations we see huge heaps of coal
ash. It is sold at outside markets at Rs. 30 to
Rs. 40 per hundred cubic foot. But the
railways also utilise this for raising levels
instead of using the earth or any other material
available at a cheaper cost. They are using
coal ash for this purpose, and they do not get a
proper return from the sale of the used coal. If
they sell it in open competition, they will
realise much more revenue. You can see, Sir,
a number of people near the station—working
class people or even outsiders—picking up
coal. This is being done quite in an illegal
manner, though sometimes otherwise, and
nobody checks it. So this is a sort of pilferage.
Though it is small in the beginning, it assumes
grave proportions when you take into
consideration the fact that it is always going
on at almost all the places. On account of this
not fetching anything it is responsible to an
extent for its greater cost, as far as fuel
consumption goes. So this should be properly
checked and railways must take care about
this sort of pilferage, and also wastage. The
Railway Protection Force should look into this
matter so that the expenditure on fuel is
decreased,

Then I should say that there are also too
many facilities that are being extended to the
railway workers. Of course, these are
important but I am looking at them with
concern more because the workers in the rail-
ways do not work hard. That is my
submission. As such they create a sort of
heartburning in the nearby population, in other
classes of workers who are doing equally
hard if not
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harder work, and a cleavage is thus created,
because the railways pay substantially to their
workers while the others suffer who do not
get such wages and facilities. Besides, they do
not work so hard as they are expected to.
While there is an increase in the staff, there is
no corresponding return in the shape of work.
This should also be checked, whether the day-
today work assigned to the workers is really
carried out or not.

Appropriation

Thirdly the various construction works that
are carried out in the railways through
contracts show that the railways is veritable
paradise for the contractors. Why can't the rail-
ways adopt a sort of system, the one which has
been adopted by the Bombay Government, of
course allotting the works of a small size to
different like agencies? I mean, as far as the
contracts in the construction department are
concerned, there, preference is given to the co-
operative bodies where the contract is, say, for
works of a value of Rs. 25,000 or Rs. 1,00,000
or so. The railways do not follow, as far as my
information goes, either that pattern or the
other pattern in Kerala where the tappers' co-
operative societies were given a sort of prefer-
ential treatment as far as contracts were
concerned. Now, if the railways adopt this
method, then, I think, the expenses that are
now incurred on construction work will
decrease to an appreciable extent since on
account of giving contracts much benefit goes
to the contractors. The benefit is out of all
proportion to the benefit that should
reasonably accrue to them because they feel
that there is not sufficient checking in the
railways of the works executed by them and
that they can dupe them. So if the works are
sorted out into small units and divided among
the agencies I have referred to, then the works
executed will cost less. Of course, I cannot
make bold to say that every sort of work,
whatever the value, in the railways should be
given to them, but I can say this that the works
should be suitably divided, made into compart-
ments of Rs. 25,000, Rs. 50,000, Rs.
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1,00,000 and so on and given to the labour
cooperative societies, and I think Government
will be much benefited thereby and
consequently the cost on the operational side
will decrease. Expenditure on railway staff
and on repairs, maintenance, etc., is mounting
up year after year, and one does not know
when it will be reduced. Reasons may be
assigned that because of increased work
increased staff is essential. But I doubt
whether we are getting the increased return of
work in proportion to the increased staff and if
this is carefully looked into. I think the picture
given or even the explanation given makes us
feel that the railways are not making a serious
attempt to increase their revenues or their
income corresponding to the increase in
expenditure. That is very essential. I feel that
it is now too late in the day to say anything
since a number of hon. Members have already
made the suggestion and the usual reply is
given that we are tightening our belts and we
are making this effort and that effort. Whether
this effort and that effort result in economic
working is a matter to be seen, and if this is
not so, then it is no use sticking to the
Convention of 1954 and saying that a
particular concession is given to the railways
for giving a return in the shape of revenue.

Then I come to the other thing also. The
position, as far as the various funds of the
railways are concerned, does not show that we
should go on meeting their increased demands
whatever they ask. The position of the
Depreciation Fund, the position of the
Development Fund, the position of the
Railway Revenue Reserve Fund, all this goes
to show that they are not building up sound
funds, and whatever funds they are building
up, they are again withdrawing from those
funds. This shows that this is a sort of working
which is opposed to business principles.
Businessmen will build up huge-reserves and
will try to rehabilitate the whole industry and
the railways are hardly following that pattern
of business principles,
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and it is better that a change is effected in the
management or the administration of railways;
it should not be left in the hands of the same
old body which may have acquired a sort of
sanctity in the course of time, and it is now
essential that with the Railway Board non-
official members should necessarily be asso-
ciated; it is no use leaving the whole
administration in the hands of purely official
members, the three hundred odd. You
associate non-official elements only in the
case of users' committees or some sort of
advisory bodies, which have nothing to do
with the finances of the railways. It is a
serious matter for consideration. Why can't we
associate non-official elements with the
Railway Board? As far as I can find, this
Railway Board has no legal sanctity or legal
basis either as far a the Railway Act is
concerned or as far as the regulations are
sconcerned. The Railway Board was created
on the authority of no resolution whatsoever,
as far as I can make out, and if this is purely
an official body, Why should it be called a
Board? 'Board' means a body formed on the
strength of a statute or by virtue of a
resolution. And what is the resolution which
sanctifies the existence of the Railway Board?
And why should the Railway Board take upon
itself the sole responsibility? Argument may
be advanced that the Railway Ministry is
there. After all what is the Railway Ministry?
The Railway Minister alone cannot tackle the
huge finances and the multifarious activities of
the railways; it is not possible in the nature of
things, and it is humanly impossible for one
man or even for two or three men of that
Ministry under him to devote their whole-
hearted attention and to see that the working
of the railways is conducted— I again
repeat—on the pattern of a business concern.
When we are now expanding the public sector,
if this is the experience of an undertaking a
hundred years old, even after nationalisation,
then naturally it will lead to discouraging the
setting up other undertakings in the
public
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sector, and had it been left in the hands of
private companies and if we had insisted on a
8 per cent, or 3 per cent, interest on the outlay,
I think the private companies would have
gladly agreed to give at least that much return
by taking a loan from us.

THE VICE-CHAIRMAN (PaNDIT S. S. N.
TANKHA) ; Mr. Patil, we have got one hour
only. Therefore, speakers will pay regard to
this time factor.

SHri SONUSING DHANSING PATIL:
Yes, Sir, I am closing. My suggestion is that
there should be overall economy in
administration, in the expenditure on
maintenance and operating staff and in the
working expenses of all sorts. Last but not
least is the question of co-ordination, and a
sort of association of non-official elements
with the Railway Board is very essential.

With these remarks. Sir, I close my speech.

Dr. SHrRIMATI SEETA FARMA-NAND
(Madhya Pradesh): Mr. Vice-Chairman, Sir, 1
am aware that we have very little time at our
disposal, and I shall confine myself to a few
observations only. I would like to point out to
the Railway Minister that in a backward State
like Madhya Pradesh, in areas like Ambikapur
and Bastar, which have no roads also, priority
has to be given immediately, by making even
some special concessions to provide railway
in those areas. That is an area that is going to
be fast opened out and developed and as such,
even if there is a road, it would not be enough
to take all the traffic in the commercial
products that will be coming from out of that
area. Much has been said about railroad
competition, and some people have said that
the word 'competition' is not appropriate.
There is no doubt that due to various reasons
the railways have not been able to cope with
the demand put by the public for speedier
handling of the traffic offered by it. As such
road transport is thriving, and buses and
trucks are thriving. ~ Whether they are run
by
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the railways or run by the States or run by
private contractors, the ultimate burden falls
on the taxpayer, the impost levied on the
import of spare parts, machinery, petroleum,
etc. As such it should be the duty of the
railways for any future expansion of new road
transport to take this up in consultation with
the State Ministries. I know the State Minis-
tries are very touchy on this point because it
involves a certain amount of pinch on their
exchequer if the railways do not allow them to
open out parallel roads. But I do feel that it is
necessary in order that our railways should
have enough traffic, particularly passenger
traffic, that they should insist that road
transport, wherever it is necessary and when-
ever the railways are not able to cope with the
public demand, should confine itself to
transporting more of goods through trucks and
not so much passengers through buses where
railway lines are already there

Appropriation

At the same time it is necessary -for
railways to run their lines to suit public
convenience as far as timings are concerned. [
can quote several instances—but I have not
enough time—to show that railways are very
reluctant to change times even when small
concessions by way of running a service
during weekends, particularly in market areas,
are demanded. It takes sometimes two years to
get a reply, though the reply given is
invariably in the negative.

1 would like to refer a little to the question
of ticketless travel. Though the railways have
been trying to check this by the appointment
of extra personnel for checking, much remains
to be done. It may be due now to the railway
staff being somewhat afraid of being
manhandled as some instances have come to
light to that effect. But, while travelling up
and down several times, I find that there is
hardly any ticket checking in many places. I
can give to the Minister examples of absence
of checking but time here does not permit me.
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Then, I would like to refer to one important
aspect, and that is of using the local agencies
of women's organisations for improving the
administration from the point of view of
public amenities. I am not suggesting that
with regard to railway finances and funds, but
with regard to catering or arrangements in
waiting rooms and complaints with regard to
congestion on platforms. Women can do these
things much better than most men.

Again,  Sir, though the railway
administration have been trying this
experiment in five or six places, they have
been doing it without any imagination, I am
sorry to point out. Nothing is paid by way of
D.A. or T.A. to these ladies who go and do
this voluntary work. They do not demand that,
but at least where towns are situated very far
away from stations, something should be paid
for theL- actual expenditure by way of tonga
charges or mileage. But even there some small
strange ideas of economy come. Where that
also is not possible, I feel that they should be
given some annual passes when so many sets
of passes are being given even to retired
personnel of railways to go about in their
zones over some places of pilgrimage.

I feel, Sir, that women, though competent,
get a very little chance of utilising their spare
time for public service. In this direction
railways can set an example by making use of
competent women's services when there are
such women galore. In big places and even in
small towns you will find quite a handful of
women graduates or under-graduates. Who
can be entrusted with this work in a planned
manner.

Lastly, a word about catering. The Railway
Ministry has adopted a policy of entrusting
catering to the public sector. It would be
interesting to find out what tremendous losses
they have incurred therein when formerly
there were large sums which the railways got
from catering. It is a progressive loss of lakhs
of rupees.
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[Dr. Shrimati Seeta Parmanand.l 1 would
bring to the notice of the hon. Minister here
some shortcomings of this public sector
venture. Unfortunately, the people employed
by them at the managerial level, or the bearers
and others do not look to the convenience of
the public in the least. In their zeal to get more
orders from clients, they do not care that the
quality of food should be better, but they are
most unconcerned to attend to public
conveniences. If the object of departmental
catering was to render better service, I am
afraid, from this point of view that object is
defeated.

There are other things, such as the present
type of standard of cleanliness, etc. because in
many places they have recruited people
without any catering experience. I understand
that railways are doing- something in that
direction. I hear now and then of some
schemes to send their bearers and people to
some catering schools for a course of two
months or so. I do not know what has
happened to that scheme. But I do feel that the
railways must make an effort to maintain a
better standard in this direction.

SHrRI BHUPESH GUPTA (West Bengal):
Mr. Vice-Chairman, Sir, I should like to make
only a few points in this debate. At the very
outset, I must express my regret at the manner
in which the Ministers sometimes reply to the
points that we make here. It was most
unfortunate when the Deputy Minister of
Railways said that I was trying to politically
exploit the tragic incident that took place in
that hospital in Calcutta, where a railway
employee succumbed to his injuries. I do not
think, Sir, the Ministers should make such un-
worthy remarks. I was not accusing him
personally. After all, I made it very clear that
personally he should not be held responsible
for a thing of that kind. What I expected of
him was that he should go into this matter,
find out things and give a satisfactory reply. It
is not for him to tell me who is the best
physician  or
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surgeon in Calcutta. He should exercise some
amount of intelligence and knowledge,
especially when replying to Members who
come from Calcutta and who know very well
who the best surgeons, are. Therefore, this
kind of thing should not have been said.

Secondly, Sir, he was threatening that the
railway officers should be punished because
secrets had come out. Punish them by all
means if you can. That you always do. But the
papers reached me only when nothing had
been done by you and naturally they would
come. You demoralise the administration by
your attitude and behaviour. And when such
things happen, you come out with threats for
punishing your employees because, in your
opinion, they have subverted the loyalty of the
administration. That again is wrong.

Sir, I will leave that point only by making a
suggestion. I made the statement here with
regard to the tragedy of Ashim Shome with all
sense of responsibility, based on materials that
passed between the departments of the railway
adminis-ration itself. I should challenge the
Minister to appoint a committee of medical
men of Calcutta and find out from them what
they say. I will be for it with all the supporters
of the Congress provided they are eminent
medical men constituted into a committee to
enquire into this matter. Have their findings
and I would be satisfied. Will you accept this
challenge? If you do not accept this challenge,
it does, not lie in the mouth of the Minister to
accuse the Opposition parties of making
political use of a tragedy of that kind.

Now, Sir, have you seen their fantastic
arguments that Ashim Shome was kept in a
general ward because the nurses were near, as
if the officers, ward was a hundred miles
away? That was in the same premises, a few
yards away. It would hav,e made no material
difference to them. What kind of argument is
given by them? I am sorry for Mr. Shah
Nawaz Khan
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because he is a brave man, a sportsman, a
fighter but he is accusing people. Though he is
prefabricating, he is accusing others in this
manner. Wei], it may qualify him very much
in the eyes of the bosses in the railways or in
the eyes of the Government, but it would
bring down his stature in the eyes of the
people and the employees who will feel his re-
marks of this kind. Therefore let us not treat
such subjects in this manner. Naturally, since
we are in the opposition, we shall say some
things which may not be exactly in your
language. You should judge things properly.

3pP.M.

With regard to railway administration
generally, first of all it is a very vital sector.
We all wish it very well and who has not
acknowledge the improvements that have
taken place? Have we not acknowledged it
through public statements on the floor of
Parliament and otherwise and have we not
given credit to those who have brought about
these improvements? We are not negative in
these matters that when a thing goes on
improving, we do not acknowledge but our
function is not to pass on bouquets all the
time. Our function 1is, here on these
Opposition Benches, to bring to the notice of
the Government the flaws or shortcomings,
the weaknesses, the irregularities or lapses so
that they are removed. That function perhaps
more than others, we have to fulfil because of
the obvious situation.

In this connection, the railway ad-
ministration talks of economy. Yes, economy
has to be practised but then at the top, there is
no economy still. I say this because we get to
know things from various sources, from the
railwaymen themselves and also through our
personal experience, that monies are wasted at
the top, let alone the high salaries that are paid
to the members of the Railway Board. I do not
know, when Mr. Jagjivan Ram is contented
with a salary of Rs. 2,250 plus various other
things, not very
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much costing that way, why still we should
reconcile ourselves to the position that the
members of the Railway Board must get Rs.
4,000 or Rs. 3,500? They had earned such
sums all along their careers and when they are
placed in that position, why should it be so? I
do not like it. I should ask the Government,
when we are short of funds, when we are
taxing the poor, whether they consider this
matter. The members of the Railway Board,
who teach morals to the railway employees
day in and day out, would be doing well if
they came out with a voluntary offer of
surrender of part of their salaries to the
national exchequer. That kind of gesture we
would like to see coming from that quarter
where there is always such a feeling that it is
the pulpit of administration and the Railway
Board is some sort of Vatican to which the
employees must always look forward. There
is nothing of the kind. The hon. Minister
should consider this matter in all seriousness.
I do not bring in any ideological issue at all.
This is a thing which some people in the
Congress Party suggested but somehow or
other what we advise in this matter, whether
from this side or the other side, falls on a
stony wall. This is our regret.

Then the manner in which the ad-
ministration functions is very important from
the point of view of the moral of the railways.
I brought certain matters to the notice of the
hon. Railway Minister and I must say that
some of the things he looked into. I admire
such steps when he takes such interest in
these matters and deals with them but why
must [ always go to the Railway Minister? Is
it not open to the employees to receive some
sympathetic consideration over matters
affecting them from the General Manager or
other officers immediately above them? Why
should not that be done? The procedure is
very circuitous, harassing and sometimes
humiliating and insulting to the employees.
Therefore that has to be taken into account.
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We talk about decentralisation. Is it
meant only for the Ooty seminar or has it
to be practised also by introducing certain
norms and standards of behaviour? If that
is so, why do they not introduce this in
the Railways, that the employees can
directly approach the highest official in
then-regions and get things remedied and
why should the Railway officials, who
are in a position to deal with such
subjects, not show a more human,
sympaithetic, democratic and under-
standing attitude?

I am very glad to hear from Mr. Shah
Nawaz Khan that he is withdrawing some
of the air-conditioned first class coaches.
Really it is a 'running' insult to the nation
when we see first class air-conditioned
coaches going empty side by side with
crowded third class coaches in which the
people are packed like sardines. We would
not like to see such things. That space and
material and the resources should entirely
be placed at the disposal of the third class
passengers. Today the important thing is
to increase the amenities and conditions of
the third class passengers. They are
numerous, they are the back bone of the
nation. It is they who will make or mar the
nation and our people are carrying the
burden and they deserve a fair deal.
Therefore 1. say this. I was travelling
once—I do not give my personal
experience in such matters. They are
minor matters especially when a person
like me speaks, it is insignificant in the
context of bigger things. I found the
Additional  Solicitor-General to the
Government of India, my colleague at the
Calcutta Bar, whom we defeated in the
last general elections, by the way, in a
Calcutta constituency, Mr. H. Sanyal, who
is a nice friend of mine, travelling with me
and he took me to his compartment. He is
a fine gentleman but I would not like to
give him the facility even though he is a
friend. He took me to his four-berth
compartment, air-conditioned first class,
and I saw that two berths
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were vacant and there were no other
passengers. He said that he had booked all
the seats. Naturally he is in such a position
that when two were only travelling, he
could book the entire compartment and
travel. Of course, you got money but the
space was wasted from the human point of
view. A rich man could easily go and take
the entire four-berth carriage to himself
and travel and you know our millionaires,
not the Solicitor General, like to travel in
seclusion. They do not like to travel with
others because so many shady things are
happening there, apart from other things
there is that prohibition and non-
prohibition. These are subject matters into
which I need not go but there are various
other things also that they do. Are we to
place the nation's materials at their dispo-
sal to be wasted? Therefore, this should be
taken off the line. Let the gentlemen of the
millionaire class travel first class, if they
would not come down to the second and
so on. We would like to have a look at
them—though they travel with us,
Members of Parliament, now—how they
behave in such company and so on. Why
are the air-conditioned first class carriages
going vacant and the third class carriages
running short at stations? Therefore Mr.
Jagjivan Ram should be particularly
impressed upon by all of us that in the
interests of the third class passengers and
public morality, the first class air-condi-
tioned coaches should go off the line.
When we would be in a position to
improve the condition of the third class
passengers 3ome day, we might think of
introducing better amenities for the upper
classes but now let us, to some extent, do
it.

To some extent the Railway Minister is
minded that way but somehow or other,
surrounded by syophants, flatterers and so
on, he does not seem to proceed with this
matter because the upper class administra-
tion has got an upper class bias. If today
in the Railway Board there were
representatives of the workers,
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of the poor men, who do not have enough
money, who had not known how to live in an
air-conditioned house or travelled in an air-
conditioned train, who had shared the sorrows
and miseries of the poor people, if such poor
men were in those high administrative
positions, probably the bias would have been
in favour of the poor and the down trodden.
That is not so today.

SHRI P. N. RAJABHOJ (Bombay): Why are
pou travelling in first class now?

SHRI BHUPESH GUPTA: I do not know
which class you are travelling

SHRI P. N. RAJABHOJ: You must always
travel third class.

SHr1 BHUPESH GUPTA: You travel third
class. It is very good. I am perpared. You take
away the first class pass. We, Communists,
generally travel by third class. If you say that
you are prepared to abolish the first class, I
will travel by third. You have given first class
pass and so . . .

SHRI DAHYABHAI V. PATEL (Bombay):
He is only giving you free advice, to travel by
third class. He is not prepared to do so.

Suri BHUPESH GUPTA: He may be
travelling in the 'goods' class, I do not know.
That is the position. Therefore, it is important
and I do not like the criticism against the
Railway Minister being made. We are not
always negative. Whenever Mr. Jag-jivan Ram
does a thing for the Scheduled Castes or the
so-called Scheduled Castes, or the people who
have been led down in the society, there
always comes the criticism on the plea of
caste. I should give him every support Yes, the
poor Scheduled Caste people, who have been
let down by us in this society, kept down at
lower levels, need to be uplifted, if necessary,
by special care and the Constitution provides
for it. Why should there be any fighting shy
about it when gross injustice was done to
them? I cannot understand it. Now,
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this strict adherence to this kind of miles and
other things in order to somehow maintain
the vested interest as far as this matter is
concerned, should be given no quarter.
After all SO many millions of our people have
lived in social and economic neglect. Today
an extra dose of assistance is needed for them
and an  extra mile we have to walk  to give
that and bring them to the front place along
with others and give them the same status.
Therefore, 1 would advise Mr. Jagjivan
Ram not to be worried by this kind of casteist
barrage that is created from time to time
just because he happens to be belonging to that
community. [ am with him in this matter.
He can go forward and he will be supported
and I believe all right-thinking people on the
opposite side also will support him.
The undertone I do not like in the speeches of
some hon. Members. I do not see anything
wrong in that, in our helping those who have
been neglected solong. Why then did we
provide for such things in the Constitution?
Why have special arrangements in the elections
and so on? That is because we have to help
these people by extraordinary measures. That
is why they had provided for such things. If
these cases do not deserve such help, I do not
know which cases deserve.

Now, I come to the subject of catering. I
say it is a good thing that you have put
catering in the public sector. I would rather
have a little underdone mutton than over-done
mutton from my friends of the capitalist class.
I know they are making profits and there are
all kinds of maltreatment meted out. I want the
hon. Minister to take steps to improve the
catering. That is a matter of public relations.
The kind of food that you serve the passengers
is a sort of example of the concern for them of
the railway administration. Therefore, the food
should be improved. The quality of the food
should improve. The treatment should be good
and courteous behaviour should be there and if
necessary you may go a little
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[Shri Bhupesh Gupta.] further in order to
create  goodwill and in order to raise your
stature.

As far as private caterers are concerned,
some people welcome free enterprise. You
see, it is not as if free enterprise lives in the
Finance Ministry only. It lives in the Railway
Ministry also. Therefore, you find some
people who are there and who Bili praise it
and say: How fine it was when private
caterers were there. Well, I do not remember,
for in those days I did not travel first class and
so I do not know who those people were. But
some private caterers there were, it seems,
who used to give some good food. Well, if
you are very fond of good food, you can go to
any good hotel in Delhi or Calcutta, don't
trouble the railways, and have your food there.
Therefore, I say these private caterers should
be eliminated properly. But security of service
should be given to their employees. Those
employees should be absorbed in the same
work or somewhere else.  They should not
suffer.

Next, I have a few words about Bengal. |
do not speak on provincial matters in this
manner.

AN HON. MEMBER: Since when?

SHrRI BHUPESH GUPTA: I never do it,
because I represent the Communist party and
when I seapk . .

SHrRI AKBAR ALI KHAN (Andhra
Pradesh): We are very glad to have this
assurance.

SHrRI BHUPESH GUPTA: I think my hon.
friend has seen me here for the last eight years
or so and he knows that in spite of all the
irritation, I am not provincial at least.

SHBIMATI YASHODA REDDY (Andhra
Pradesh): Beyond understanding.

Dr. SHrRiMATI SEETA PARMA-NAND:
What about the Chief Minister of West
Bengal whom you never forget?
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SHri BHUPESH GUPTA: 1 could not
follow what Shrimati Yashoda Reddy said.

SHRIMATI YASHODA REDDY: I said that
you are beyond understanding, sometimes

Suri BHUPESH GUPTA: It is very
difficult to understand a species of that kind. I
do not like to understand Mrs. Yashoda
Reddy very much. It is not good. But let her
make herself intelligible in such matters. at
least when she makes interruptions.

Now, what I was about to say is that today
with all these developments in Calcutta,
Bombay and Madras, and also if you like,
Bezwada and Hyderabad, naturally the office
employees and other employees have to live
far outside. They cannot get accommodation
or housing facilities. So you must bring them
to their offices and places of work. Therefore,
extra treatment is needed. Extra attention
should be given in running these economic
affairs of the country. It is done in other coun-
tries. I have been to many capitals in the
world and everywhere, in Paris, Rome,
Moscow, Zurich, where-ever you go you find
special attention given to the carrying of
passengers, the daily passengers to these
industrial centres. So, that attention should be
given. Here again, caution is needed. Nobody
would say, plunge into this regardless of
resources. But attention should be given to
this matter.

As far as North Bengal is concerned, it is
neglected, I mean the northern part of Bengal,
which is covered by the Northeastern
Railway, I think. I travel there also sometimes
and despite my first class pass, I travel third
sometimes. Especially when I travel with my
comrades, I travel third. I make it a point to
travel third. I find that many things are
missing. The electricity is ther3, but the bulb
is missing. If the bulb is there, the switch is
defective. If the switch is there, it does not
move. If the lavatory is there, something
I<
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missing inside and so on. These are minor
matters, but they cause constant irritation.
Therefore, you have to pay attention to them
so that eatering a compartment one does not
pet at once irritated and frustrated on all sides.
I think these ought to be looked into.

Then about discipline and other things.
The railwaymen have displayed
magnificent discipline, despite all-round

denials, pinpricks and sometimes very great
harassment. We owe them gratitude and tribute
and I do not think anybody will grudge them
that tribute. But the  service  and conduct
rules are still not good. The code of conduct is
not observed. Here I may give an example. [
may say that I never speak, as hon. Members
know, without papers from the Government.

This Government is accessible to me in certain
respects, wherever you function. Here I got
this from Kharagpur, some papers. =~ What has

happened here? Certain teachers were not
in the selection grade. The assistant teachers
in the higher secondary schools in
Kharagpur were not in the selection grade. But
suddenly that post is made a selection grade
one and some people were promoted
skipping seniority rules and so on. They
were ignored. So many  things happen.
Irregularities take place. And so  there was
discontent and that matter was brought
to the notice of the hon. Minister by the
Southeastern Railway Union. 1 think this
matter should be looked into by the hon.
Minister. ~ These documents and papers I
have got from the Ministry and they should be
looked into.

Then only one final word and that is about
the Howrah ticket collectors, the five ladies
and the complaint against the Station Master
in-charge of the Commercial Department, for
indecent behaviour. To the question put the
answer was that some disciplinary action was
taken and therefore they got irritated. Now,
I think
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Mrs. Yashoda Reddy will agree with me
when 1 say, that ladies do not get so easily
irritated. Now, they have been complaining
and they have demanded that an enquiry
should be made—a personal examination.
Mr. Shah Nawaz himself should go and talk
to them and find out the matter and settle it
there.

THE DEPUTY MINISTER or RAILWAY'S
(SHRI SHAH NAWAZ KHAN): An enquiry was
made.

Surt BHUPESH GUPTA:
same  people to  make the enquiry. That
is the trouble with you. You ask the same
people against whom there is a complaint to
make the enquiry. And they send you a
wrong report and you take the wrong decision
and so on. You make wrong interruptions and
the wrong type of speeches. I sympathise with
you. But I place this entirely in your hands.
Go to Howrah and meet them. See for
yourself and then if you come here and say:
I, Shah Nawaz Khan, I am satisfied, about the
enquiry and the result, then I will also be
satisfied. ~ Therefore, you should see things in
this manner and not try to look at it like this and
argue like a Muktiar or lawyer. You are not a
lawyer. I am a lawyer and I can argue like that.
But you are a general and you should not argue
like a lawyer. You should take the bull by the
horns and face the situation and have it settled.

But you ask the

SHRIMATI YASHODA REDDI: Mr. Vice-
Chairman, I thank you for having given me
this chance to speak and I would like to take
this opportunity to draw the attention of the
Railway Minister to some of the things which
have appeared in the local papers today. It is
about the cancellation of the train from Puri to
Hyderabad. The hon. Minister in his reply was
pleased to say that as far as overcrowding was
concerned, he would try to reduce it and he
would put in more third class coaches and
remove first class compartments. Here is a
railway line from Vizagto Hydera-
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[Shrimati Yashoda Reddy.] bad which is
very  highly crowded. That track is most
highly  crowded and as far as figures go, you
will find that this is the most crowded track as
compared to any track anywhere in India. I
was told, and it was confirmed by some of the
officials of the Railway Board, that ~ from the
Ist April, this train was going to be
withdrawn. ~ This  Puri-Hyderabad Express
connects most of the important districts of
Andhra Pradesh, "Vizag, Chicacole, West
Godavari, East Godavari and  Kumool.
Instead of this train, I was told that the
railways were going to provide an express
train from Madras to Hyderabad. I thank you
very much for it and I welcome it but I do
not see why you should cancel this one train
which connects so many of our important
districts with our capital. I would like to
draw the attention of the hon. Minister to the
"Andhra Patrika" of March 9, 1960, wherein
this question has been mentioned. This
question has been agitating most of the people
in Andhra.  This question was also taken up
on the floor of the Andhra Assembly and I
believe the Speaker there has promised to
contact the Railway Minister. Opinion was
unanimous on the part of all the Members of the
Andhra Assembly. I was told that the Andhra
Government were very anxious to have the
Hyderabad-Madras Express but they would not
have wished it if it were to mean the
cancellation of the Puri-Hyderabad Express.
We have got a train from Madras to
Hyderabad and so trains from Vijayawada
and Hyderabad Express.  There are only
two trains from Vijayawada and Hyderabad to
Vizag and Puri. If one is cancelled, then it
will be very difficult That particular section is
a very crowded section. One of the Members
of the Andhra Pradesh Assembly who happens
to be a member of
the Advisory Council, has complained
on the floor of the Andhra Assembly that he
had put this matter up before the Advisory
Council but that he being the only member
nobody listened
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to hrm. Neither is the voice of our
representative on the Advisory Council heard
nor is our voice heard here on the floor of the
House. I would request the hon. Minister to
consider this matter in the light of the memo-
randa that I have received from the official and
non-official sections of my State. I would
request him to consider this matter again
before the train is actually cancelled and I
would request him not to cancel this train
which runs between Puri and Hyderabad.

That is all that I wanted to say Sir Thank
you.

ot A ™ wT (Wew I
AT ITATSAE Hgray, e fafaed
T 37 9% fadt & 91 awwr #7239
foafas & ar @y wa & & 87 5% )
o § tF fafadt 1w g
AarFfad For JEar § e g fafasd
A st uF ferer favmr ofr 2 oy st
a% oar fF A7 T@T F gy 2 fr R
frmr &1 e fafast s a1 @t 2
VfFT IHFT AT Fav fas =T 3
Far arfeq ag 487 2 W & | 2 | wY
g g, ot FET F "y fa f3 a9
UTEHEl Thew @ T § | gAw faam
g% werra fafes e, 2rf vvem Wi
ST e £ | gl e #7549 #
AR & | TaR a2 o & v o ard
TR WeL! GITH FIE T § 4747 AT
@& | A0 98 A% faaeq 7 T e
¥ e frrr & grov g A A T
z, o == 3q3a 97 foen fauro #7
FrFN o avg w=m 2, 399 T
TAT | | AT R W AN faw A
# foraw: frawer 6 ot 2 it e A
v ¥ faveat fawrr 7 o w19 Awe =
A gAr fzd | ag a2 wrEwET 7 =
i ferery fawmn & 9% e srsvwes g &,
fefqmra aufdedzy o1 LECh ]



3439  Appropriation

[ 10 MARCH 1960 ]

(Railways) No. 2 Bill 3440

217 &, fefeaz 93 o7 fefear s | BTE TS UF A | qea & 5 fF N

HTF e A Fa7 qgras foody g
FH ATE A T £ A7 IAw Afor
q =R W7 FroAS T fdreror g &
HIT 7 G5 ®9 F w7 2, A9 A 9
fafaedt & <t g wnfed | o aga @
fenrZe & 17 o aga & YA wAaT0
& A1 I a=71 a1 favar AT F aAaeqr
T IH T H Z1AT T A WEATIF 2
Ziar 3z 2 5 =7 s o fafeq wwew
T A afaE s §, 9a e
Wy ¥ fefegar oifrad we Sava
qqwr & A ot feedt e G5 a1
#, 9% || 7 ug feurddz wean 2 1
TAHT WIS I AL 2 FAIH IART HE
zaqT atfe & B & zw awdt
FT F@ TE qwA £ | O wHieg @A §
ferear e &% =y S g el
Ay T S 9T &) W Ay faa R
fr 2zw 7 o awg & feraar & sy
I I A o @Y ¥, I A q WA
# 9 fae #t % 9@ & wEwan @
A 3= fawmr & W ot = T At
@ & T @

Wy gat e 4g & 5 T e
fE] F1 OF w1 9 9T
ZITHT FAT w@ar & 399 ot IAE awa
#r foear ey v a€t wrfear g 8
% fodt 7y o e @ 0y aw fraes
# f& i @i Ta faaw ¥ ar e
£ 7%l T I W9 OF wwE grew
= feo v, anfe edfiom & & 99
TEFT T e SreAr # syFEAT S |
e o fawn o7 ag o g E R AT
zem & a7 war ¢ v o ama o e
& gt wpew £ g fafeewr ofy 2 81
o Ferarferdy & wer faremag< & ¥ & Fan
Z ot f a9y d= WA | 0w g
wq E | AR O grE S & W g
F0a too faumit &, wfew it % a®

TR 97 | W faeefras o
T 7 F 0F aga 78 T = P, v
I FUT 8 ATH €3 AT To FT A
W Ay Fron W g A9 fafwd &
TG FET 6 5§ §G 9 T F
¥ fad & #r o7 | TR F1E SaTRT A
T, FTE Yo o wd 7 fafezw @
SR WY EREe q4rT @1 ST )
W 4E A 2 &1 At a8t & faan-
i} 1 W agr & wa=rfat &1 @
Y7 vt gfe A

Fodr ava ag 2 f a@i a7 9 faaw
# IaET T syaear SrF W@ & | 9w
warsERz fegy 9@ ¥ 81 AR I
w0 & fEw awg & ot &1 wfr A
#T F1¢ sqaeqT 7€ ¥ | 49 qger o -
A fagn av i g fad v we fearE-
#z g1 ot ff 9% qeq #7 W w
€Y e F7, 9 F< | I 7 ATIEAF
# | g e 7w ot @ o aei W
aré o F o1 A1 41 § S O
Hrar fafesa 21 vt & ) F FrésT w@Ten-
YT g &, aF afe s araar weEr
Tt fF S A g & 8 — ar
o ¥ goy fewddem § Wy SwEy
TFAT T 3@ FT F A 1 glAaraTe
W IAET NEwEe s f@r smar
77 of aga weyr @ ) faarage Erd
A F W 9N § oA HEw F0E 9
g a9 ¥ Fae G, Fawr, & mie
q gfen o g7 & | 7O o fewdie &
gfymfi s eéfs w e &
e = A % S0 ag) & faawi #
T gewA A 2 A fAs E
FAE I HC & TAE FE1 qe v
F% fagt oo a1 9% wfas afaar @i

aga 7 WA A=l |4, @
97 g#t T # & wen w@m uw qu-
FEE AT AT 2 AT | TEE WA



3441 Appropriation

[t zar @ 1]

& 39 fomr 0 § ot fif aeir fomaar & 4
WY gafad & a7 w77 F A feaww
f& agr # St gwfa @nr e &4
T & ar€ & | FTEewr & fordt A garan
% T & AT avaT w1 ATH A1 gue-
Frrog 7 agd & 431 faar &, O 197 oF
famragz fomr ot & | dw fawg o7
afad Tt sqr wrFiaT FAT Eat
g, ¥ifH o 129¢ § faamage ¥ e
qEA aF gt (Ria ) qeT Wi Feat
UF A ATEA A F7 Hewre q fane
fiwar a1 W FEEr AT AW w7
ITET Aoz AT 7 gy qr, s
a% i WO A FegeAYE FT I AT )
Ffex & FYa At @ urg fr ag w0 i
T 2§ 7g wga @ @ o 78 fom-
fraran fs ag &7 7, G qar ST
I T FA A fEAT e oft gEe
anl FEN A TR AR A F A
BT Bt AT AT F | SAfeE Zfeewror
w1 ZE gd ot A v 7 frgh A an
1eey § fam W grr faar @ wae
IR TE AT R A A g A
A, a1 A aga WOATY g |5 v & e
T o Faman 8, oF aga ad @ W
FEFT T AT T WS F—UY
FUT 9% AT & FATT T | T T9G &
OF FIET THA IT AT & F9AT A AT
AT AT ATGAT AT T A BT qga 137
ATH FT AHAT E |

[Mgi. Derury CHAIRMAN In the Cha.r |

T Afaw § fayges e o
aegrE ZreEn & fommw & faerfady
§ aTs AT gEEql A qgh 97 T &Y
17 39 fawfas § greE &7 oF gwse
ft g7 ° wmar @, P wer o
f& 47 WA T fawa F o W %7
a1 & A O A 0 & oy g, A

[RATYASABHA] (Railways) No. 2 Bill

3442:

F@a A gg arar @ f A & AR A
afrar & v & 39K vw W E, o Ay
2, wF fam & A7 Im% waaTe Taa
faamr & ST faar 3, wig gaw &

Ffor & are § qanar aar # fF 5w
oy Td A ww faefas F o a2
AZ FAH § FAAATT § | qH T 07 TAAT
&t FgT & i A & AT aw oA A T
far w7 &7 o wwa AT § I9E W
WY 9Tl AT W FT EedT @ g | I
q7E Fedl W7 faeragr O\ § OO
far W T au Ea § et @ afes v
T A AT iz FY swaeqr T8 3o
@A qAraq § 477 197 fraee 2 fe afe
I HET W, FF AT q FEAT AW,
iR AT 7T fE o e # fm
F Wl #T gae9 F7 faar o 1
AU, AGT GF qarar, FEA A AHT
faamaqT aF g a1 9qge oA
UF T AfT AT AT AR F
3 91 T afam & aer gfan
ENIT | 73T |qE AT AT 2, § 6
I T F wAT AT FA g, F g
st Ffoaré Gt ¥ 37 A G A
&1 fr grdr & o' o fawa & &7
AT HEA A § gAAT § |, T ATAT T
# Y fufees & gedar se f afz
T Tr ACAT F7F 41 ufd IARE o
To Giforg ®7 At gfaar @ ar

MRr. DEPUTY
Harihar Patel.

CHAIRMAN: Mr
Only ten minutes.

SHR1 HARIHAR PATEL (Orissa): Mr.
Deputy Chairman, Sir, I think we have almost
exhausted the time allotted for this Bill.

MR. DEPUTY CHAIRMAN:
time allotted is one hour.

Yes,. the

SHrRl HARIHAR  PATEL: So I
will be very brief in what I say.
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My first complaint is that in discussing this
Appropriation Bill we are espacted to say
something about the grants, the shortfall, etc.,
but the looklets distributed to us do not give
us adequate information to enable us to speak
on those matters. I have tried my best but [
have not been able to understand many of the
items.

Secondly, 1 would like to say that
the number of Supplementary
Demands are rising. Looking into the
Audit Report of 1959 1 And that the
number of  Supplementary = Demands
have been 7 during 1955-56,10 during
1956-57 and 14 during 1957-58 and
after  obtaining  sanction for  those
grants, savings occur very frequently
in a number of items. So what I
would like to say is that in formulat
ing the Supplementary Demands, the
financial ~ adviser to  the  railways
should be careful while making esti
mates of those Demands because I
find that the estimates are sometimes
very excessive. For example, you will
find that there is a Demand for Rs. 3

lakhs for survey work for three new
lines, namely, Diva-Panvel-Uran,
Central Railway, Patharkandi-Dhar-
managar, North East Frontier Rail
way, and Sriganganagar-Hindumal-
kot, Northern Railway. These

three new lines in total constitute a length of
less than 70 miles but the Demand sought for
is for Rs. 3 lakhs. And this is only for survey
work. After calculating I find that it comes to
about Rs. 2|8|-per yard and it seems to me
very much excessive. I could understand this
if it was for. the first time that the survey work
was being undertaken because sometimes
implements have to be purchased. But the
Indian Railways have been doing this survey
work for years and no new equipment is
required to be purchased. And my impression
that this is excessive is also confirmed by a
statement by the railways themselves in this
booklet. They say here:

"Under Surveys, a  supplementary
grant of 3 lakhs was obtained
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in May, 1959 to cover the expendi-
true on the three new surveys, Viz,
Diva-Panvel-Uran (150 lakhs),
Patharkandi-Dharmanagar (1.00
lakhs), and Sriganganagar-Hindu-malkot
(050 lakh), raising the total grant under
Surveys to 36-20 lakhs. Against this, a
saving of 1'49 lakhs is now anticipated,
based on the latest trends of actual ex-
penditure."

That means this saving is out of these three
lakhs and you can easily imagine how
excessive demands are being made. When we
have a very highly-paid financial adviser to
the railways I think such excessive estimates

tell rather very badly about that
establishment.
Next, I would like to say something

regarding my own State. Only a few hours
before the hon. Deputy Minister of Railways
said that Orissa was getting adequate attention
as regards construction of new lines, and he
cited, for example, the Bonda-munda-Dumare
line and some other lines. But all these lines
are for the purpose of the Hindustan Steel.
They do not serve the needs of the people of
Orissa. The only line that will serve to some
extent the needs of the people is the
Sambalpur-Titi-lagarh line which will be about
110 miles or so. And that is also not yet
constructed. I would like to ask, is it fair to
Orissa that during the ten years of the two
Plans, we should be given only about 100
miles of new lines. So I hope, instead of giving
that reply, the hon. Minister of Railways
would kindly consider the claim of Orissa and
give us some new lines. If he looks at the
railway map he will find the entire inland
portion a blank patch. All the existing railway
lines run just on the border of the State and
they do not serve the needs of the people of the
State. I would therefore request him to
reconsider his idea about having been just to-
Orissa.

Thank you, Sir.
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SHRI S. V. RAMASWAMY: Mr.
Deputy Chairman, six hon. Members have
participated in the discussion and have
raised a number of questions. It  will
not be possible for me to deal with
everyone of them within the very short
time at my disposal. The hon. Member,
Shri Patil, raised certain questions with
regard to the working of the Railways.
He said that it was not functioning in a
business-like ~ manner, that the dividend that
was being paid was inadequate. He raised the
question that if it were a commercial concern,
then the dividend would have been much
more and the  finances would have been
managed in a better manner.  This is not
the first time that this question of the
commercial aspect of the railways has been
raised. I would like to remind the hon. House
of para 12 of the Report of the Railway
Convention Committee, 1954. It says:

"The Committee first took wup for
consideration the most important issue,
viz., the dividend payable by Railways to
General Revenues, its form and quantum.
While discussing this issue, a fundamental
question was raised regarding the
nature of the Railway Undertaking. On the
one hand, it was urged that the Railways
should be treated as purely a Commercial
concern and that General Revenues, as the
sole owner of the  Undertaking, should
be paid a fair return on the Capital invested.
On the contrary, it was held that the
Railways ought to be treated as a
purely public utility concern with no profit
motive and that the minimum rate of
interest alone  should be chargeable on the
Capital invested. The Committee considered
both the aspects and came to the conclusion
that the Railways ought not be treated
either purely as a Commercial concern or as a
Public Utility Service without any return on
the investment. A balance has to be struck
between these two  aspects. Therefore,
treating it asboth a
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Public Utility and Commercial concern, the
Committee addressed themselves to the
nature and quantum of contribution.

The Committee then explored whether
any of the following alternative methods of
contribution to General Revenues in the
event of any difficulty in fixing a new rate
of dividend might be resorted to:

(1) A small fixed percentage on the
Capital-at-charge plus sharing of
profits after payment of
interest;

(i) Interest on capital plus a levy of
Incometax together with or without any
contribution, fixed or varying."

I shall not weary the House by reading

other paragraphs. But they came to this
conclusion:
"After  careful consideration, the

Committee came to the conclusion that
either of these suggestions would not be
feasible and it would be advantageous from
all points of view to express the rate of
dividend in terms of a percentage on the
Capital-at-charge and the amount paid
annually through a fixed rate of dividend
inclusive of the element of interest."

As asequel to that, in
say:

para 17 they

"Taking the above facts into
consideration, the Committee recommend
that the present rate of dividend should
remain unaltered for another period of 5
years. However, the Committee feel that in
the matter of calculation of the Capital-at-
charge and arriving at the total of the
dividend payable, some minor adjustments
are called for."

Sir, my friend suggested that if it were a
commercial concern, it would not do it in the
way in which the railways are doing it. If it
were a purely commercial concern, many of
the uneconomic lines, which are not
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paying, would have been discontinued and
would have been dismantled. So, there is not
much point in urging that the railways should
be dealing with this matter as a purely com-
mercial concern. Then again, the rate of
dividend of 4 per cent, which is paid is more
than the interest rate for the year, which is
only 3'55 per ecent.

Now, Sir, the other point that he raised was
about the loans, that the Development Fund
has been depleted and, therefore, the railways
are not managing their finances carefully.
This was anticipated by the Railway
Convention Committee and I am reading from
para 30 of the Committee's Report :»

"After considerable discussion the
Committee came to the conclusion that in
the event of the Development Fund not
being in a position to meet the programme
of expenditure chargeable to that Fund
from its own resources, money should be
advanced from General Revenues to the
Railways for utilisation on those Projects or
Works which are of a developmental
nature."

Therefore, again I submit that there is not
much point in saying that the depletion of the
Development Fund shows bad management.

The hon. Member raised the question of
working expenses mounting up and there
again he levelled the charge that the finances
were not being properly managed. I would in-
vite the hon. Member's attention to pages 9—
12 of the Explanatory Memorandum
submitted along with the Budget papers.
Briefly, the facts culled from it will be these.
There has been an increase in the working
expenses from 1958-59 to 1959-60 of the
order of Rs. 155 crores. Out of this Rs. 152
crores, Rs. 5 crores are to be accounted for by
the increase in the price of coal and extraordi-
nary expenditure of railways on repairs,
owing to excessive floods, in the case of
breaches and so on. If
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it is deducted, then the net increase will be
only of the order of Rs. 10" crores. As
against this the traffic receipts have increased
by Rs. 32 crores. Now, out of this Rs. 5 crores
is to be deducted for the new rates that were
introduced from 1-10-1958. If this is done,
then the net increase in the traffic receipts is
of the order of Rs. 27 crores. So, the increase
in expenditure of Rs. 10£ crores has to be
considered in the background of the increase
in the net revenue, in the traffic receipts, to
the tune of Rs. 27 crores. Compare this with
1960-61, and the increase will be of the order
of Rs. 35 crores. Of this Rs. 20-25 crores will
be for the purpose of implementing the Pay
Commission's recommendations, as and when
sanctioned. Now, Rs. 1 crore has been set
apart for meeting the extra liability that we
might incur if we accept the carrier's liability.
Deducting these amounts the net increase will
come to Rs. 13-75 crores. As against this, the
increase in traffic receipts is of the order of
Rs. 284 crores. This, I beg to submit, is ex-
clusive of the surcharge of 5 per cent, that will
operate from 1-4-60. Therefore, an increase in
the expenditure of Rs. 132 crores, as against
an increase in the traffic receipts to the tune of
Rs. 28" crores, is not a bad performance. On
the other hand, it shows that the finances are
being managed very carefully, cleverly and
ably.

Then, the other point that the hon. Member
was urging was about illegal strikes.
Particularly he drew our attention to the loss,
of man-hours on the Southern Railway. I
would like to submit to this House that during
1958-59 the loss on the Southern Railway
was 10,294. This loss of man-days on the
Southern Railway was almost entirely due to
an illegal strike in sympathy with the Madras
dock workers. This had nothing to do with
labour relations on the railways.

Then, the hon. Member spoke about co-
operatives. We are encouraging
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co-operatives. We are  encouraging
cooperative vendors' societies. But
unfortunately our experience has
been that co-operative vendors' so
cieties have not been very successful.
We have encouraged co-operative
societies  for handling contracts. A
number of co-operatives have been
started. The one at  Secunderabad,
for instance, is a very remarkable
society which was started three years
ago, and within these three years

they have made a net profit, by care

ful husbanding and careful manage
ment, of about Rs. 60,000/-. These
are good societies and 1 hope genuine
societies like that will be started and
on behalf of the Railway Ministry I
assure you that all help will be
rendered to such  co-operative  con
cerns,

Now, the hon. Member again referred to
the cost of fuel. The increase was wholly out
of our control. The price of coal was raised
and therefore we had to pay more. As regards
the utilisation of cinders, wherever we can, we
sell the cinders and do realise a substantial
amount out of the sale of cinders.

As regards the utilisation of the ash for
building purposes, wherever we find that it is
cheaper to go in for them and use them as a
mixer with cement or 'choonam', we go in for
them in preference to other things which may
be more costly. We do look into the economy
of it, and unless it is more economical to use
them we do not go in for them. That is why we
go in for used ash. I should like to assure the
hon. Member that there is no wastage on this
account.

The hon. Member threw out an
extraordinary suggestion that there must be
non-official members associated with the
Railway Board. As a matter of policy it looks
rather extraordinary that non-officials should
be associated with a statutory body which is
operating under the Railway Board Act of
1904.
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SHRI BHUPESH GUPTA: The .statute can
be made to take in non-officials.

SHRI S. V. RAMASWAMY: You bring in
an amending Bill to that effect.

SHRI BHUPESH GUPTA: You mean when
I become the Deputy Minister, I shall bring in
a Bill? I do not understand the logic of it.

SHrRI S. V. RAMASWAMY: I am not
prepared to exchange places with you.

Sir, the hon. lady Member, Dr. Seets
Parmanand, raised three questions. She
pleaded for the association of lady members
as far as possible in railway committees. Sir,
we have associated them with the Railway
Catering Advisory Committees, and I must
pay a tribute to the lady members because
they are rendering a useful service.

DRr. SHRIMATI SEETA PARMANAND:
How many are there? Only in a few stations
out of one hundred.

SHRI S. V. RAMASWAMY: Many are not
coming forward.

SHRIMATI T. NALLAMUTHU
RAMAMURTI (Madras): What about other
committees?

DR. SHRIMATI SEETA PARMANAND: In
the national committees they are taken like a
mascot.

SHRI S. V. RAMASWAMY: Sir, it is not
the number but the quality that counts.

Dr. SHRIMATI SEETA PARMANAND:
These compliments do not help much.

MR. DEPUTY CHAIRMAN: Order, order.
You go on Mr. Ramaswamy.

SHRI S. V. RAMASWAMY:: The hon. lady
Member was saying something about the
departmental catering. I think it was
somewhat unkind. We are trying our best to
improve the quality not merely of the food but
also
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of The service. We have set up a standard for
others to follow. If there are deficiencies here
and there, we welcome criticism.

Dr. SHRIMATI SEETA PARMA-NAND:
The parformance is not equal to the promise.

SHRI S. V. RAMASWAMY: Sometimes
there are human deficiencies. We shall try to
make them up, and with the kind assistance
and co-operation of the hon. Member we shall
certainly improve.

Dr. SHRIMATI SEETA PARMA-NAND:
What about Ambikapur railway station?

SHRI BHUPESH GUPTA: All ladies do not
necessarily always cook well.

SHRI S. V. RAMASWAMY: Dr. Seeta
Parmanand may be glad to know that in the
Ambikapur area the branch line from Anuppur
is being extended to Baikunthpur, Karonji and
Bisrampur. In the Bastar region also, a railway
line from Bhiladilla to Kotvanala is actively
under consideration, and final location survey
is in progress. I suppose these things should
satisfy the hon. Member.

Appropriation

Then, Sir, I come to Shri Bhupesh Gupta.
Much of what he said was ideological
ebullitions of his party. One thing that he was
harping upon in the debate yesterday and
today was about Mr. Shome's case. I can only
read what the father .

SHrI BHUPESH GUPTA.- You need not
waste time on that.

SHRI S. V. RAMASWAMY: It is not
wasting time. It is a reply to you. Reply does
not mean wasting time.

SHRI BHUPESH GUPTA: I do not want his
reply.

MR. DEPUTY CHAIRMAN: You listen to
what he has to say.

SHRI S. V. RAMASWAMY: He must be
prepared to accept the reply.

SHrRI BHUPESH GUPTA: Does ihe
Congress ideology like to accept lights
without bulbs?
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SHRI S. V. RAMASWAMY:: His ideology
is no high salaries, abolition of air-
conditioned coaches, equality for all, first
class for all. Well, these are all very common,
cheap stock in trade of his party. Now, with
regard to Mr. Shome's case, his father has
categorically stated that he has no complaint
in connection with the medical attention
provided to his son. In the face of this I do not
know why the hon. Member was sponsoring
this again. He was looking at the gallery when
he was speaking on this question.

Surt BHUPESH GUPTA: Mr. Shome's
father is a railway employee. You must have
bullied him into making that statement.

SHRI S. V. RAMASWAMY: I do not
expect the father even as a railway employee
to make an incorrect statement.

SHr1 BHUPESH GUPTA: You terrorised
him. What is the use of reading that?

SHRI S. V. RAMASWAMY: Sir, I come to
Shrimati Yashoda Reddy's point. Hers is only
one point, but that is a very important one so
far as Andhra Pradesh is concerned. There
have been pressing demands from the
travelling public as well as the Government of
Andhra Pradesh for the introduction of a
direct express train between Hyderabad and
Madras, as the present through service
coaches between these points running by the
G.T. Express and Janata Express and con-
nected trains were not considered adequate for
the volume of traffic offering between
Hyderabad and Madras. To comply with this
long standing demand of the public, it has
been decided to provide a direct express train
between Hyderabad and Madras with effect
from 1-4-60. The new express train will leave
Hyderabad at 16-00 hours and arrive Madras
at 11-45 hours next day. In the reverse
direction, the express train will leave Madras
at 173 hours and arrive Hyderabad at 13-3
hours next day.
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The proposed Hyderabad-Madras Express
Train will maintain  connections  at
Vijayawada with Nos. 45/46 Hyderabad-
Howrah Express Trains.

For the through passengers between
Renigunta and Hyderabad, one composite I
and III class coach will be run between
Hyderabad and Renigunta by the new Express
and connected trains.

In order to find line capacity on the
Hyderabad-Kazipet-Vijayawada and
Vijayawada-Madras sections, Nos. 47/ 48
Hyderabad-Puri Fast passenger trains will be
cancelled between Hyderabad and
Vijayawada and Nos. 71/72 Madras-
Vizagapatam passenger trains will be
cancelled between Madras and Vijayawada
with effect from 1-4-60.

The passengers travelling between
Hyderabad and Puri can, with effect from 1-4-
60, conveniently use Nos. 45/ 46 Hyderabad-
Howrah Express trains to and from Khurda
Road and onwards by connecting train.

The above proposals were approved by the
Time Table Committee of the Zonal Railway
Users' Consultative Committee of the
Southern Railway and the Divisional Railway
Users' Consultative Committee of the Central
Railway. The proposals also have the
approval of the Andhra Pradesh Government.

DRr. R. B. GOUR (Andhra Pradesh): Which
Government of Andhra Pradesh?  Earlier or
the present?

SHRI S. V. RAMASWAMY: For that I
would require notice. Persumably it is the old
Government.

DRr. R. B. GOUR: Excuse me, Mr. Deputy
Chairman. I do not know what will happen,
because this Howrah Janata Express does not
stop at every station between Bezwada and
Waltair, whereas the Puri Express stops at
every station.

SHKI S. V. RAMASWAMY: As he is keen
on this, we shall look into the matter.
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SHRIMATI YASHODA REDDY: 1
should like to have an assurance from the hon.
Minister. As it is, those line-; are
overcrowded, and if one or two bogies are
attached to the express train, that will not be
sufficient. That is the first thing. The second
thing is .

MR. DEPUTY CHAIRMAN: No further
speech now. You can write to him.

SHRIMATI YASHODA REDDY: Sir, I just

DRr. R. B. GOUR: Sir, I can understand

MR. DEPUTY CHAIRMAN: You go on
Mr. Ramaswamy. Three people are standing
at a time.

SHRIMATI YASHODA REDDY: Sir. I just
wanted to say that the member who
represented  Andhra  Pradesh on the
Consultative Committee was not heard. He
protested. That is what I wanted to tell the
hon. Minister.

Dr. R. B. GOUR: The hon. Minister can
yield a little. One can easily understand that
by the introduction of a train between
Hyderabad and Madras, the Hyderabad-
Vijayawada line will be covered. The Puri
Express could; be converted into Puri-
Vijayawada train. It need not come to
Hyderabad You can give connection to it

4 P.M.

SHrI V. C. KESAVA RAO (Andhra
Pradesh): How will the direct train from
Madras to Hyderabad cover the passengers
going from Visakhapatnam to Hyderabad?

MR. DEPUTY CHAIRMAN: Order, order.

SHRI S. V. RAMASWAMY: We shall look
into this matter.

Sir, the hon. Mr. Kurre referred to transfers
during mid-term. I quite agree with him and
we shall see that these transfers are not made
during mid-term and the study of the children
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is not dislocated. He mentioned about hostels.
SHRIP. N. RAJABHOI: I want to ask .

MRr. DEPUTY CHAIRMAN: Please sit
down, Mr. Rajabhoj.

SHRI S. V. RAMASWAMY: The hon.
Member mentioned about running hostels. It
would not be possible to run hostels at every
school connected with the railways. We have
now thirteen subsidised hostels in order to
cater to the needs of the children of certain
linguistic areas. They are meant to help the
children of these employees with education in
their mother tongue.

Shri Harihar Patel mentioned about the
shortfall. I think the Explanatory Notes
attached to the Budget papers are very
comprehensive and if the hon. Member goes
through the explanations, he will find that
they are clear on this point, and there is no
doubt about it.

Sir, I thank you.
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MR. DEPUTY CHAIRMAN: Order,
order.

The question is:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the service of the financial year 1959-60
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for the purposes of Railways, as
passed by the Lok Sabha, be taken
into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now

take up the clause by clause consideration of
the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.
SHRIS. V. RAMASWAMY: Sir, I move:
"That the Bill be returned."

The question was put and the motion was
adopted.

THE DOWRY PROHIBITION BILL.
1959

THE MINISTER OF LAW (SHRI A. K. SEN):
Mr. Deputy Chairman, Sir, I beg to move:

"That the following amendment,* made
by the Rajya Sabha in th" Dowry
Prohibition Bill, 1959, whici; have not
been agreed to by the Lok Sabha, namely:

Clause 2

(1) that at page 1, at the end of line
9, after the word 'given' the words 'either
directly or indirectly' be inserted;

(2) that at page 2, lines 1 to 6' be
deleted;

Clause 4

(3) that at page 2, clause 4 be
deleted, and;

the following amendments made by the
Lok Sabha in that Bill, namely: —

Enacting Formula

(1) that at page 1, line 1, for 'Tenth
Year' substitute 'Eleventh Year',



